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Ld.counzel for the respondents submits

that applicartfs husband died in harness in the year

1986 and he filed this petition in the year ‘1990. He

further submits that the application of the applic ant's

second son was considered. But it was not possible for

the®government to appoirnt him on comp ass ionate ground.
It is understood that the gplicant is

still continuing. in the quarter alloted %o her

husband{ F-13; Jahangir Road,New Uelhi) and there is

no in‘erim relief in this respect. I find there is o

merit in the petition, In the circusstances,

re sponde nt is directed to evict the epplicant from

thé quartei' within a period of two months from the

date of commuicastion of this order. O.A. 1s dismisszd.

®.5. EGE)
MEMBZER (J)




